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Contd. .OLd er, Dt. 16-0 4-2001, 

3. 	For the purpose of considering thi Oricin&. 

App.Lication, it is not flcessary to refer to all the avermts 

made by the parties in their voluminess pLeadirg.It is only 

necessary to state that the applicant claims to be a 

Cured Leprosy patient and he wants his case to he consider1 

for appointment by way of rehabilitation assistance in 

terms of Circular dated 2-3-1965 at nnexure-1 and certain 

other Oers referred to in the prayer portion of the 

petition, L1tned Snior Counsel for the Respondents has 

brcuiht to our notice that an idsntical matter in O.A. 
whIch 

NO. 560/1996 /has been disposed of by this Bench in their 

order datccl 161119093.e have,therfore, called for the 

rcords Of O,A.NO. 560,1996 and cone throuah the same and 

WC find that the prayer in Original Application No.560/96 

:ls idtici to the prayer thacle in this Oriainai Application 

and the pspondents in Original Application No. 50 of 199$ 

are the very same authorities who have been 

as Respondents in this Original AppliCaticn.The qrounds 

r 	urqd in support of the prayer in this Original Application 

are the same grounds urged in Original Application No, 560/ 

1996 and the Respondents have also opposed the prayer on 

the same grounds.In our order dated 16-1119O,we have 

held that the purported circular dated 2-31965 at Annexur-1 
which 

to that 0. Al is a). so at, Ann exu re-i in this 0. A, is not in 

ecistence and on other grounds elaho rately dicu;sed in our 

order dated 1611-198,we had held that O,A.N0,560/96 is 
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without any r.erit and the Sam'  was x:ej €t0:1, I 

In the present case, the app1icnt has come up 

with the sarile prayer and with the same cnourids and 

there see no reason to differ from our firiings 

riv 	at in o,z 	No560/96, In vic of this, we hold 

that this Ociciinai ?pp1ication is without any merit and 

the same is rejted. 

5. 	There is also one more ground which was not 

raised in Oriciinal Application NO, 560/96 on which the 

Original Application has to be rejected. The applicnt 

wants a di rection to be issued to the Respondents t 

give him appinUnpt by way of rehacilitation assistance 

on the ground of his being a Cured Leprosy pati.(i-nt, 

RespOndent No.1 is stati.oncd at Delhi and Respondent NO. 2 

is stationed at Calcutta.Therefore, with regaul tO Res. 

Nos,l and 2 cause of action nst be deemed to have been 

arisen outside the territorial jurisdiction of this Bench 

of the Tribunal, The applicant,is no doubt a resident of 

Orissa but in terms of i1le.6 of CAT(Pce1ure)ies, 

1907,he has to file the Case where the Cause of action 

either wholly or in part has arisen,sub rule (2) of i1e_6 
above 

which bears an exception to the/enora1 Rule does not also 

cover the case of applicant so far as these two Respondents 

are Concerned. Therefore, this Orialnal Application is also 

rej acted on the ground of not being maIntainable against 

Respondents 1 and 2. 
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6. 	AS regards Respondent N0.3, he is the chai man, 

Ral 1w ay Rec rui tin en t Boa rd Bbabaneswar. In a s epa rate 

counter filed by the Respondent NO.3, it has been submitted 

by him that he is not a proper or necessary party in this 

O.A. and the scope of the activity of Respondent No.3 has 

nctJing to do vith the prayer made by the Applicant in this 

O.A. It is subiitted and to our mind, rightly by the 

Respondent NO. that he can take up Recruitment Procciure 

only when a ma4  ter is referred to him by the compett 

Authocity/propcsed employer in the gauway Mministratjon. 

Applicanthas no.t made any averment that Respondent NO.3 has 

while dealing 'ith the caies of appointment to any post, 

declined to cox sider the prayer of ilpplic4nt or that the 

applicant did ma e a pray.:r to the Respondent NO.3 to consider 

him as prefert. aj. cateory. In vier of this, we hold that 

Respondent N0.3 is also r.ot a proper and necessary party t. 

this O,A, and tie O.A. is also accedirigly held to be not 

maintainable agairst the Respofldert NO.3, 

In vir f our discussiris made above, we hold 

that the applicatior is without iiy merit besides not being 

maintainable and the same iE acCi rdinqly rejected but without 

y order as  to CO3t3. 

we have also hea: the learnel Senior Counsel 

appearing for the Respondents Mr.B.Pal on the application 

filed by him &/s.34O cgpc to initiate prtcee1ings against 

pl Ic an t fo r s anc tior of p CO s ecu tion i/s. 193 I IC, In vi ew  



Or dated  ..4 2cOL 

of the fact that w have rej eted the Original tpp1ication, 

we do not think this is ii fit case for taking further 

action on the Misc.Application filed for this p.irpose by 

the learned senior Counsel for the Respondts. In viei of 

this M.A. filed for this purpose is rejer-tediv  
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